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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No. 524 of 2025)

IN THE MATTER OF:

Anughra Narayan Singh «e... Applicant
Versus ‘

State of Uttar Pradesh & Ors. ..... Respondents

REPLY FILED BY THE RESPONDENT NO.5 i.e. FOREVER

DISTILLERY PVT. LTD.

MOST RESPECTFULLY SHEWETH:

1.

That the Respondent No.5 i.e. Forever Distillery Pvt. Ltd.
[hereinafter referred to as the “answering Respondent”] is a
company registered under the Companies Act, 1956 having its
Registered Office at: Shop No. 37, 38, 1* Floor, Plot No. 623/624,
Gulhariya, Gorakhpur (U.P.) — 273 013 and its distillery at: Plot
No.-A, UPSIDA Industrial Area, Usra Bazar, Tehsil — Rudrapur,
District — Deoria (U.P.)—274 001. That the answering Respondent
was founded in 2020 and is engaged in the business of production

& sale of Ethanol, Extra Neutral Alcohol (ENA) and its by-

products as well as bottling and marketing of country liquor.

That the answering Respondent is filing this present Reply through
its Authorized Representative, namely, Sh. Kushagra Kaushik,
who vide Board Resolution dated 15.04.2026, has been duly

authorized to sign & verify this present Reply, to file documents,
to sign Vakalatnama, to depose before this Hon’ble Tribunal and
to-do all such other act (s) as may be necessary for this present
Reply. Board Resolution dated 15.04.2026 is annexed as
Annexure: RS/A.
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That at the outset, the answering Respondent denies each & all the
statements, averments and allegations contained in the captioned
Original Application filed by the Applicant (pertaining to the
answering Respondent) which are contrary to or inconsistent with
what has been stated herein below and the said contents are
deemed to be specifically denied and set traversed in seriatim. That
save & except what are matters of records and what has been
specifically admitted hereinafter, each and every said allegations,
statements, averments and contentions made in the captioned

Original Application filed by the Applicant are hereby denied.

That the answering Respondent is a compliant unit and is operating
its unit with all the necessary permissions, licenses, Consent to
Operate and/or No Objection Certificates (NOCs). That the
answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities and is
following all the law which are necessary to operate the industry.
That the answering Respondent carries out its operation in such a
way so as to protect & preserve the environment and also is
committed to deliver to the consumer, products that meet high
quality specifications for which very stringent quality measures
are followed by the answering Respondent in its various stages of

the manufacturing process.

That it is pertinent to mention here that the concerned area, where

the said Distillery is established, is a dedicated industrial area. That
the U.P. State Industrial Development Corporation Ltd. (UPSIDA)
has allotted the land vide Allotment Letter dated 16.10.2020
bearing Reference No. SER20200829/1000/617/7135/SIDC-
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1A/Deoria for the purposes of setting up an industrial unit to
manufacture Ethanol, ENA, RS, Country Liquor, IMFL. That
further at the time the answering Respondent has started its
operation, there was no residential house nearby the said Distillery
of the answering Respondent. Copy of the Allotment Letter dated
16.10.2020 bearing Reference No. SER20200829/1000/617/
7135/SIDC-1A/Deoria  issued by U.P. State Industrial

Development Corporation Ltd. (UPSIDA) is annexed as
Annexure: RS/B.

That initially the distillery-in-question of the answering
Respondent is of 100 KLD capacity (Molasses/Cane
Juice/Syrup/Grain based) and also had a Co-Gen Power Plant of
4.5 MW. That in 2024, the capacity of the distillery-in-question of
the answering Respondent is increased to 200 KLD through
addition of 100 KLD (Grain based) Distillery Plant along-with
expansion of the said Co-Gen Power Plant from 4.5 MW to 9.0
MW. That with respect to the aforesaid expansion, an
Environmental Clearance (EC) dated 21.09.2024 was issued by
the State Environment Impact Assessment Authority (SEIAA),
Ministry of Environment, Forest and Climate Change,
Government of India. Copy of the Environmental Clearance (EC)
dated 21.09.2024 issued by the State Environment Impact
Assessment Authority (SEIAA), Ministry of Environment, Forest
and Climate Change, Government of India is annexed as

Annexure: R5/C.

That the answering Respondent have valid consents both under the
Water (Prevention and Control of Pollution) Act, 1974 as well as
Air (Prevention and Control of Pollution) Act, 1981 for
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RS/ENA/AA - 200 KLD and Co-Generation Plant — 9.0 MW
issued by the Uttar Pradesh Pollution Control Board (UPPCB)
having validity from 01.01.2025 to 31.12.2029. That, further, the
answering Respondent also have valid consents both under the
Water (Prevention and Control of Pollution) Act, 1974 as well as
Air (Prevention and Control of Pollution) Act, 1981 for IMFL —
7389 MT/day and Country Liquor — 18,356 MT/day issued by the
Uttar Pradesh Pollution Control Board having validity from
01.01.2026 to 31.07.2030. Copy of the Consolidate Consent to
Operate dated 26.12.2024 for RS/ENA/AA — 200 KLD and Co-
Generation Plant — 9.0 MW issued by the Uttar Pradesh Pollution
Control Board (UPPCB) is annexed as Annexure: R5/D. Copy of
the Consolidate Consent to Operate dated 27.01.2026 for IMFL —
7389 MT/day and Country Liquor — 18,356 MT/day issued by the
Uttar Pradesh Pollution Control Board (UPPCB) is annexed as
Annexure: RS/E.

That the answering Respondent have Authorization under the
provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 dated 04.08.2025 issued
by the Uttar Pradesh Pollution Control Board (UPPCB) having
validity till 31.12.2029. Copy of the Authorization under the

provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 dated 04.08.2025 issued
by the Uttar Pradesh Pollution Control Board (UPPCB) is annexed

as Annexure: RS/F.

That the answering Respondent has entered into an agreement
dated 06.06.2024 with M/s Bharat Oil and Management Ltd. for
the lifting, transportation, treatment, storage and disposal of the

’



10.

11.

258

hazardous waste generated by the answering Respondent, which is
valid for 5 years from the date of the signing of the said
Agreement. Copy of the Agreement dated 06.06.2024 with M/s
Bharat Oil and Management Ltd. for the lifting, transportation,
treatment, storage and disposal of the hazardous waste generated
by the answering Respondent is annexed as Annexure: RS/G.
Copy of the Membership Certificate issued by M/s Bharat Oil and

Management Ltd. is annexed as Annexure: R5/H.

That presently the answering Respondent is meeting its fresh water
requirement from ground water through 2 (Two) bore-wells. That
the answering Respondent have No-Objection Certificates
(NOC:s) for both of its aforesaid bore-wells issued by the Ground
Water Department, Uttar Pradesh with a validity period from
21.06.2021 to 20.06.2026. Copies of No-Objection Certificates
(NOCs) issued by the Ground Water Department, Uttar Pradesh

are collectively annexed as Annexure: R5/1 (Colly).

That the answering Respondent has an Agreement dated
01.10.2025 with M/s Bajrang Associates, 346, Siktaur Road,
Behind Pillars School, Gorakhpur (U.P.) — 273 008 for the disposal
of fly ash, dust and garbage generated by the answering
Respondent. Copy of the Agreement dated 01.10.2025 with M/s
Bajrang Associates for the disposal of fly ash, dust and garbage
generated by the answering Respondent is annexed as Annexure:
RS5/J. Copies of the Tax Invoices raised by M/s Bajrang Associates
for the disposal of fly ash, dust and garbage generated by the
answering Respondent are collectively annexed as Annexure:
RS/K (Colly).

-
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12. That the answering Respondent is a Zero Liquid Discharge (ZLD)

13.

unit. That the answering Respondent has invested huge amount in
its Concentration and Incineration system to achieve Zero Liquid
Discharge (ZLD). That the raw effluent passes through a
Screening Chamber for removal of large solids, followed by an Oil
& Grease Tank for separation of oil and grease. That it is then
equalized in the Equalization Tank to maintain uniform flow and

load. That biological treatment is carried out in the Biological

‘Tank, where microorganisms reduce BOD and COD. That further

treatment in the MBR Tank removes suspended solids, followed
by a Pressure Sand Filter (PSF) for fine filtration. In the RO Plant,
dissolved salts (TDS) are removed. That the permeate is reused,
while the reject is treated in an Evaporation System, producing

solid waste and ensuring zero liquid discharge. That the flowchart

describing the process adopted by the answering Respondent for

its Effluent Treatment Plant (ETP) on Condensate Polisher Unit
(CPU) is as under:

Raw Effluent — Screening Chamber — Qil & Grease Tank — Equalization
Tank — Biological Tank — MBR Tank — PSF — RO Plant — Permeate
(Reuse)

!

Reject — Evaporation — Solid Disposal
Photographs of the Effluent Treatment Plant (ETP) on Condensate
Polisher Unit (CPU) installed by the answering Respondent to
achieve Zero Liquid Discharge (ZLD) are collectively annexed as
Annexure: RS/L (Colly).

That besides the aforesaid the answering Respondent has full
fledge Sewage Treatment Plant (STP) to treat the waste water
effectively and to ensure its safe reuse while complying with the

norms as prescribed by the statutory authorities. That the waste
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water is collected in the collection tank and passes through a
screen chamber to remove large solids. That it then enters the
equalization tank for flow balancing. That the waste water is then
treated biologically in the MBBR tank using aeration, thereby
reducing BOD, COD and TSS. That it then moves to the clarifier
tank for settling of solids. That further purification is done using
sand and carbon filters, followed by chlorination for disinfection.
That the treated waste water is then reused for gardening and

utility purposes. That the flowchart describing the process adopted

by the answering Respondent for its Sewage Treatment Plant

(STP) is as under:
Collection Tank — Screen Chamber — Equalization Tank — MBBR Tank —

Clarifier Tank — Sand Filter — Carbon Filter — Disinfection (Chlorination)

— Reuse (Gardening)

Photographs of the Sewage Treatment Plant (STP) installed by the

answering Respondent are collectively annexed as Annexure:

RS/M (Colly).

That the answering Respondent has a boiler having capacity of 38
TPH. That the answering Respondent uses coal, husk and slop as
fuel for the séid boiler of the answering Respondent. That the
answering Respondent has installed Electrostatic Precipitator
(ESP) as the Air Pollution Control Equipments which is linked
online through the server of the Uttar Pradesh Control Board
(UPPCB) for the online monitoring of the air pollution. Print-out
of the online data with respect to the Suspended Particulate Matter
(SPM) levels from 01.10.2025 to 20.03.2026 is annexed as
Annexure: RS/N.

That the answering Respondent being a responsible corporate

citizen, keeps a regular check by itself on the pollution control
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equipments installed by it in its unit and time & again analysis the
parameters of both the treated effluent and gaseous emissions
generated by the unit of the answering Respondent. Copies of
various test reports of Ambient Air Quality, Stack Emissions,
Ambient Noise and Water & Waste Water analysis report issued

by Environmental and Technical Research Centre, Gomti Nagar,

Lucknow (U.P.) are collectively annexed as Annexure: RS/O

(Colly). Copies of various test reports of the fly ash generated by
the answering Respondent issued by Anacon Laboratories Pvt.

Ltd., Nagpur, Maharashtra — 441 122 are collectively annexed as
Annexure: RS/P (Colly).

Details of Plantation done by the Respondent No.5: That the

total land area of the distillery-in-question of the Respondent No.5
is 106027.98 Sq. Meter approximately and the total plantation area
of the answering Respondent is 37941 sq. meter., which is 35.8%

approximately. Details of the Plants are as under:

S. No. Plant Numbers
1. Gulmohar 345
2. Mango 219
3. Guava 93
4. Sahtut 14
5. Bel 12

" 6. Jamun 8
7. Jamua 112
8. Lemon 3
9. Bakain 16
10. | Sahjan 6
11. Gulaichi 6
12. |Badam 1
13. | Papaya 2
14. |Lichi 22
15. | Amla 26
16. | Chiku 8
17. |Kela 12
18. | Sagwan 226
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19. Gudhal 3
20. | Chinese Chandani 218
21. Kari Patta 1
22. | Genda 10
23. Sadabahar 52
24 | Nariyal 34
25. | Raat Rani 2
26. | Other Plants 42
27. | Gulab 109
-28. | Junglee Plant 9
Total 1611

Photographs of the plantation done by the answering Respondent

are collectively annexed as Annexure: R5/Q (Colly).

Details of the Rain Water Harvesting Pit and Ponds adopted
by the Respondent No.5: That the Respondent No.5 has

constructed two numbers of Rain Water Harvesting Pit within its
premises. That the said Rain Water Harvesting Pits has a capacity
of 45,000 litre. That apart from the above, the answering
Respondent have adopted two ponds, one of which is situated at
Gram Panchayat - Usra Bazar, Betaalpur, District — Deoria (U.P.)
and other at Gram Panchyat — Forest Thakurahi, District — Deoria
(U.P.). Photographs of the Rain Water Harvesting Pits constructed
by the answering Respondent are collectively annexed as
Annexure: RS/R (Colly). Copies of the Consent Letter dated
11.01.2026 issued by the Gram Pradhan, Gram Panchayat - Usra
Bazar, Betaalpur, District — Deoria (U.P.) and Consent Letter
dated 13.01.2026 issued by the Gram Pradhan, Gram Panchyat —
Forest Thakurahi, District — Deoria (U.P.) along-with their English

Translation are collectively annexed as Annexure: R5/S (Colly).

That the answering Respondent provides direct employment to

127 employees and indirect employment to approximately 400
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employees. That apart from the above, large number of retailers
are connected with the unit-in-question of the answering
Respondent. That, therefore, the answering Respondent is

providing livelihood to a large number of employees (both direct

and indirect) and retailers and their families.

That from the afore-mentioned facts, it is clear that the allegations
raised by the Applicant in the captioned Original Application,
which are related to the answering Respondent, are false, baseless
and bogus. That the answering Respondent is a compliant unit and
is operating its unit with all the necessary permissions, licenses,
Consent to Operate and/or No Objection Certificates (NOCs). That
the answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities and is

following all the law which are necessary to operate the industry.

That it is pertinent to bring to the kind notice of this Hon’ble
Tribunal that there are approximately 20-25 industries in the area
concerned, however, the Applicant has impleaded only the
answering Respondent in the captioned Original Application. That
the Applicant has not impleaded the remaining industries in the
captioned Original Application for the reasons best known to the
Applicant. That as far as the answering Respondent is concerned,
the test reports annexed by the answering Respondent along-with
this present Reply clearly shows that all the parameters of ambient
air, stack emissions, drinking water, waste water and fly ash
generated by the answering Respondent are well within the
prescribed limits. That, therefore, the pollution, if any, cannot be
attributed to the answering Respondent as alleged by the Applicant
in its captioned Original Application.
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PRAYERS: ’ ‘

In the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon'ble Tribunat may graciously be pleased

to:

(i) Dismiss the Original Application being O,A. No.524/2025 titled as
“Anughra Narayan Singh Vs. State of Utiar Pradesh & Ors." (iled by
the Applicant in os far as it is related with the answering Respondent;

(if) Pass such other/further order(s) as this Hon'ble Tribunal may deem [it
and proper in the facts & circumstances ol the case. 0

FORE .
ForFOREve v}&“\
oy

Authorized Si
RESPONDENT NO.5

ANUBHAYV ANAND ARON, ABHINAV ANAND
{Advocates for the Respondent No.5)

A-901, Apex Golf Avenue, Sector-1,

Greater Noida (West), U.P. - 201 306

Moh: 9811764256, 9582416270
Email: sbhinav.legal@gmail.com

THROUGH

Place: Nﬁwpewr
Date: go]u}:}_ou,
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Reply filed by Respondent no.5 forever distillery Pvt Ltd

1 message

Kaushal Sharma <kaushal90.legal@gmail.com> Mon, 20 Apr, 2026 at 1:49 pm
To: asgharkhanassociates@gmail.com <asgharkhanassociates@gmail.com>, ms@uppcb.in, dmdeo@nic.in, khanlawfirm786@gmail.com
<khanlawfirm786@gmail.com>, csup@nic.in, pccf-up@nic.in

Sir,

Kindly find the PDF copy of Reply filed by respondent no. 5 in O.A no. 524/2025 titled as Anughara Singh v/s State of Uttar Pradesh &
ors.

Regards

Kaushal sharma

C/0 Anubhav Anand Aron Advocate

= Anughra Narayan.pdf
13.1 MB



